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IN THE CENTRAL AOWINISTRATIVE TRIBUNAL
principal bench X NEW DELHI

•1

8lth HPU^li&^\28S8/92
DATE OF DECISION 30.12,92

Sh»B,P.Bind«l and othara • •••
Applicants

*/•

Unisn af India
Raapandant

FOR THE APPLICANT

FOR THE RESPONDENTS

• • • •
Sh.G.K.Aggarwalf
Caunaal.

• • • •
||i.3aavindar Kauif
Caunaal far tha ^
Raapandanta.

CORAPI

1, Han*bla Nr. flaharaj Din, naMbar(3)

2. Man*bla Hr. I.P.Gupta, naabarCA)

i ORALUUDGEHENT

(Dalivarad by nr. I.P.Gupta, nanbar(A)

In this «pplicatian filad undar Sactian, 19

if tha Adminiatrativa Tribunals Act tha applicant has

raquastad far making pramatiana fram tha grada af

Exacutiva Enginaar ta tha grada af Supdt.Enginaar in

Cantral Enginaaring Sarvicaa Graup*A* in C.P.U.O. an

tha baaia af aaniarity list af Exacutiva Enginaara ^

cariactad in purauanca af tha carractad aaniarity list

af Assistant Enginaara finaliaad an 12.8.92. lhaeitnt
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•f th« l«arn«d caunsal far tha applicant ia that in

pursuance af tha judganant af tha caurt in tha caaa

•f R.L.Banaal and athara 134e/68(dacidad an 8-6-1992)

tha raapandanta hava iasuad a carractad aaniarity list

af Aaaiatant Enginaera an 12-8-92. Canaaquant upan iasua

af thia carractad aaniarity liat, tha pranatiana ta tha

paat af Exacutiva Enginaara hava alaa ta taka placa
«

accarding ta tha carractad liat but thia haa nat baan

dana by tha raapondanta aa far and thay ara making adhac

praaatiana ta tha grada af Suparintanding Enginaar an

tha baaia af ale aaniarity liat af CxaaHtiva Enginaara^

uhich bacamas untanabla canaaquant upan tha judmant

•f tha Apax Court in Banaal'a caaa<Supra). Tha laarnad

eaunaal far tha raapandanta aaid that tha D.P.C. haa

ta ait far making pramatiana far paai aavaral yaara

accarding ta tha raviaad and carractad aaniarity liat

af Aaaiatant Enginaara datad Auguat. 1992 and tha

dapartmantal farmalitias wauld taka aama mara tima.

•aan-uhila far adminiatrativa axigancy tha raapandanta

ara warking an aid aaniarity liat for making

pramatiana an adhac baaia yithaut canfarring any right.

'^•ard bath tha caunsala. Having

carractad tha aani*rity liat af Aaaiatant Enginaara
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in *U9u.t, ,992 in pur.u.nc. .f th. judgnnnt .r

Ap*x Cautt, tha raapandants must yark aut tha

carract aaniaxity ii,t af Exacutiva Enginaax. by

faliaying tha pxacaduxa n.aaly gattlng xaca«,andatlana

•f tha appxapxi.ta DPC atc.fax pxaaatian. *ny

furthax pxaaatian ta tha pa.t af Supaxintanding

^ Enginaax an tha basia af aliat which ia knaun ta
b« untanabla is nst justifisd.

•r ths absvs tha
raapandants

ara diractadf-

(i) ta uark aut tha carract sanlarity Ust
list af Exacutiva Enginaars by
cansidaring pramatians fallauing tha
prascribad pracadura, in pursuanca af
tha carractad saniarity list af
Assistant Enginaara af August, 1992

and tha carrectad saniarity list af
Exacutiva Enginaars shaulc ba finalised
within a psriad af 4 manths fram tha
data af cammunicatie„ .f ,

ardar.

n.»n-yhll, n. pxdnoti.n sh.wid b. nyd.
h.nc,.f.tyaxd on th. baol. ,f th. .id
saniarity lists,which gat ^facted by
th. .Xd.x. Of th. AP.X Cwxt in Banaai..
e«... Evan adh.c px.noti.n. t. th. p..t
•f Sup.xint.nding Engina.r .h.uid not

xesoxtsd t. h.nc. f.xwaxd .n th.

'f •" "'t. a. it a caw.
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•r 9ti.»anc. t. thos. uh. u,uid b. s.ni.r
•n Mfific.ti.n .f ..nibrity i/t. and
Ubuld gat left aut far na fault af thira.

(Hi) tha caaaa af th. applicant, far p„„atian
t. tha past Of Bxacutiva Englnaats and
"P-srd. an tha baal. af carractad .anl.nty
li»t af AEs.shauld ba canaldarad accarding
U th. praaeribad pracadura fta« tha

^ dpptpprlata data, natiaoally. Thaaa
nstianal pramatian, ahauld ba availabla

•"•n ta thasa who has. ratirad aaanuhila
supjdct ta thalr suitability atc.accarding

the rulsa.

With tha afarabaid diractian. and ardars

tha OA is dispasad af uith na ardar as ta tha

eta. Tha „p. atand dispasad af with th. paa.ing
A "
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•f this srder.
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(U•P.GUPTA ) —
ICnBER(A) ' (B4HARAJ DIN )

PEnBER(3)
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